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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

COURT NO. 11
Excise Stay No. 696 of 2009 & Excise Appeal No. 702 of 2009

(Arising out of Order-in-Appeal No. 35/2008(5T) Comm. dated
16.12.08 passed by the Commissioner of Central Excise, Jaipur)

M/s Bharat Sanchar Nigam Ltd. Appeliant
Vs,

CCE, Rajasthan Respondent

A aran

Appeared for Appellant - Ms. Chanchal Biswas, Advocate

Appeared for Respondent . Shri 6.R. Meena, DR

Date of Hearing: 10.1.2011

CORAM: HONBLE MR. D.N. PANDA, JUDICIAL MEMBER
HON’BLE MR. MATHEW JOHN, TECHNICAL MEMBER
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Per D.N. Panda :

Ld. Counsel submits that original documents are available
with BSNL to satisfy the authority about its claim. Accordingly, we
consider that dispensing the stay application, keeping the appeal
pending chall serve no useful purpose espemally}\BSNL is a Public
Sector Undertaking. We dispense requirement of pre-deposit on the
peculiar circumstance of the case and direct the appellant to

appear . before the adjudicating autharity on or before 24,2.2011
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E/696/09 in E/702/09

and make application for fixation of date of hearing. On the date
fixed, the appellant shall not seek adjournment but shall satisfy the
authority about its claim. Failure to appear on the part of the
appeliant shall W(&n -an g:gartg,order and the matter shall
be decided on its merits by a reasoned and speaking order.
Consequently, appeal is remanded to the id. Adjudicating authority
to pass fresh order.
(Dictated & pronounced in open Court)

(D.N. PANDA)
JUDICIAL MEMBER

(MATHEW JOHN}
TECHNICAL MEMBER
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